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Dr. Manish Borad, Accountant Member 
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ORDER 

Per Dr. Manish Borad, Accountant Member: 

This appeal filed by the assessee pertaining to the 

Assessment Year (in short “AY”) 2019-20 is directed against the 

order passed u/s 250 of the Income Tax Act, 1961 in short the 

“Act”) by ld. Commissioner of Income-tax (Appeal), 

ADDL/JCIT(A), Kanpur [in short ld. “CIT(A)”] dated 30.01.2024 

arising out of the intimation framed u/s 143(1) of the Act by 

ADIT, CPC, Bengaluru dated 17.06.2020. 
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2. At the outset, Ld. Counsel for the assessee requested to 

withdraw the instant appeal to which Ld. DR did not opposed. We 

therefore, dismiss the appeal as withdrawn.  

3. In the result, the appeal of the assessee is dismissed as 

withdrawn. 

   Order is pronounced in the open court on 25th September, 

2024. 

 Sd/- Sd/- 

[Rajpal Yadav] 
              Vice President    
 
  Dated: 25th September,2024 

    

( Dr. Manish Borad] 
    Accountant Member 
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